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ADDITIONAL REPORT SUBMITTED BY THE JOINT COMMITTEE BEFORE THE 

HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI IN THE 

MATTER OF O.A. NO. 71/2021 - TRIBUNAL ON ITS OWN MOTION-SUO MOTU BASED 

ON THE NEWS ITEMS ON OIL LEAK INTO SEASHORE FROM M/S. TRAVANCORE 

TITANIUM (P) LTD. 

 

1.0 Background: 

The Hon’ble National Green Tribunal (NGT) Southern Zone (SZ) Bench, Chennai had 

moved an application on its own taking SUO MOTU cognizance, based on the News 

items in The New Indian Express Newspaper, dated 10.02.2021, “Oil leak from 

titanium factory hits Thiruvananthapuram coast, public barred from affected stretch” 

and News item in the Hindu, dated: 10.02.2021, “Furnace oil from Titanium Factory 

spills into sea” and News item in Mathrubhumi, English Edition Dt. 10.02.2021, “Glass 

furnace pipe bursts at Titanium factory in TVM, oil leaked to sea”. 

 

While hearing the matter on 17.02.2021, Hon’ble NGT had constituted a Joint 

Committee comprising of; 

1. The District Collector, Thiruvananthapuram District 

2. Senior Scientist from Kerala State Pollution Control Board (KSPCB),  

3. Senior Officer from Tamil Nadu Coastal Zone Management Authority 

(TNCZMA) 

4. Senior Scientist from National Institute of Ocean Technology (NIOT), Chennai 

5. Senior Scientist from Central Pollution Control Board (CPCB), Regional Office, 

Bangalore – Nodal agency 

 

The Committee was appointed to ascertain the real nature of issue and damage 

caused to the environment, inspect the area in question and submit a factual as well 

as action taken report covering aspects such as the extent of oil spill in the sea, the 

nature of damage caused to the aquatic and marine life and the remedial measures to 

restore the same, to assess the environmental compensation, if any, adequacy of 

safety measures and compliance with the norms and suggestions for improvement.  
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2.0 Joint Committee visit to the site and report: 

The Hon'ble Tribunal further reconstituted the Joint Committee by its order dated 

09.07.2021, as per the memo filed by CPCB to resolve the administrative constraints 

by replacing Tamil Nadu Coastal Zone Management Authority with Kerala Coastal 

Zone Management Authority and accordingly the Joint Committee made site visit at 

M/s. Travancore Titanium Products Ltd. (TTPL) and premises on 15.07.2021. The 

following members of the Committee were present during the visit; 

 

1. Sh. Suneel Pamidi, IFS, Director DoECC & Member Secretary, KCZMA 

2. Sh. Kiran. A. S Scientist E, NIOT, Chennai (representing Dr. (Smt.) Vijaya 

Ravichandran, Scientist G, NIOT) 

3. Sh. P. K. Baburajan, CEE, KSPCB, Thiruvananthapuram 

4. Sh. Vineeth T. K, Dy. Collector (Disaster Management), Thiruvananthapuram 

5. Sh. Vivek. K, Scientist D/SEE, CPCB, RD, Bengaluru  

 

The Joint Committee members had detailed deliberations on the oil leakage incident, 

causes and impact on surrounding environment, preventive actions taken after the 

incident and on-going actions by other agencies and departments. The Committee 

members also conducted a detailed inspection of the plant, furnace oil storage section, 

drains through which the oil leak reached the seashore etc. During the site visit on 

15.07.2021, sea shore soil samples (03 locations), water samples from the drain as 

well as coast was also collected and the same was analysed at KSPCB Central 

Laboratory, Cochin for relevant parameters. Further as decided by the Committee, few 

reference soil samples from little far away distances were also collected and analysed 

for oil & grease parameter to correlate with the earlier results.  

 

The Joint Committee had then finalised the report after going through all the 

documents and records made available, inferences on the analysis results of samples 

taken during the visit and afterwards and a detailed report was submitted before the 

Tribunal with all required documents.  
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The Hon’ble Tribunal, while taking the report into account, vide order dated 

09.03.2022 had directed the Joint Committee to furnish some additional details, as 

under; 

“The Joint Committee has expressed their inability to arrive at the 

compensation, though they have mentioned in the report that on 

account of spillage of oil from the unit, some damage has been caused 

to the shoreline. They also mentioned that it was not restored to its 

original position so far and it would take some time. If that be the case, 

the Joint Committee can give the details regarding the nature of damage 

caused, how far it affected the aquatic life and the fishermen 

community in that area and how long it will take to restore the same to 

its original position and they are also directed to recommend the nature 

of restoration work to be carried out by the project proponent to restore 

the damage caused to the environment and on that basis, they can 

assess the compensation. If they are not able to assess the 

compensation, the Joint Committee is directed to submit the above 

details before this Tribunal, so that the Tribunal can consider the 

question of compensation (if any) to be payable by the project 

proponent on account of the damage caused to the environment.” 

 

The actions taken up by the Joint Committee in compliance to the directions, are 

detailed in the following sections. 

 

3.0 Meetings of the Joint Committee and collection of additional samples: 

The Joint Committee convened a meeting on 31.03.2022 through Video Conferencing 

to discuss the directions given by Hon’ble Tribunal in its order dated 09.03.2022. All 

the members attended the meeting and it was decided by the Committee that; 

 Few more soil samples shall be collected by KSPCB from quite far away 

locations where the impact of incident is not expected, and analysed for 

relevant parameters for comparing with the samples already taken near the 

incident site 

3



Page 4 of 8 
 

 The remedial measures and environmental compensation aspects shall be 

further explored based on the results of the samples. 

 Considering that some amount of sea shore soil contaminated with oil has 

been removed and transferred to TSDF facility, immediately after the incident 

and since more than a year has passed after the incident, it was felt that further 

removal of soil from the sea shore needs to be recommended only if necessary 

and based on the analysis results, as it can impact the ecology of the area. 

 Possibility of obtaining any such reports on the impact of the incident on the 

marine aquatic life, fish population and fishermen community from the 

Department of Fisheries shall also be explored so as to address the query made 

by the Tribunal in this regard. 

 

Accordingly, KSPCB carried out the sampling of soil from the sea shore on 20.04.2022 

from 09 locations at varying distances towards the South and North directions from 

the confluence of the effluent drain to the sea shore.  Meanwhile, on account of the 

transfer of the officer, Sh. P.K Baburajan, CEE was replaced with Smt. Sreekala. S, CEE, 

as the KSPCB representative in the Committee. A copy of the communication received 

is enclosed as Annexure 1. After the receipt of the analysis results from KSPCB, 

another meeting of the Joint Committee was convened by the Regional Director, CPCB, 

Bengaluru on 05.07.2022 to discuss the results and finalize the additional report.  

 

4.0 Analysis results and inferences: 

The analysis results of the soil samples collected from the sea shore during different 

time periods with respect to Oil & Grease content are depicted in the below tables; 

a. Soil sample results - collected on 15.07.2021 

S. 
No 

Name of the 
Parameter with unit 

Sampling locations 

01 
(Sediment 

sample from 
South side of 
confluence) 

 

02 
(Sediment 

sample from 
confluence) 

03 
(Sediment 
sample from 
North side of 
confluence) 

1.  Oil & Grease, ppm 135.88 154.66 180.05 
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b. Soil sample results – collected on 18.10.2021 

S. 

No 

Name of the 

Parameter with unit 

Sampling locations 

SD 01 
(Sediment 
sample, 0.5 

km from 
confluence 

towards 
South) 

 

SD 02 
(Sediment 
sample, 1.0 

km from 
confluence 

towards 
South) 

 
 

SD 03 
(Sediment 

sample, 
0.5 km 
from 

confluence 
towards 
North) 

 

SD 04 
(Sediment 

sample, 
1.0 km 
from 

confluence 
towards 
North) 

1.  Oil & Grease, mg/Kg 66.9 15.1 12.5 7.7 

 

c. Soil sample results – collected on 20.04.2022 

1.  Oil & Grease, mg/Kg BDL* BDL BDL BDL 

 *BDL – Below Detectable Limits 
 

(Another 05 Samples collected within 2 Km to 5.5 Km towards North & South 

direction on 20.04.2022 also reported Oil & Grease as BDL. Copy of the analysis 

results received from KSPCB is enclosed at Annexure 2) 

 It can be observed from the analysis results of the soil samples collected during 

July-2021, October-2021 and April-2022 that there is an incremental 

reduction in the Oil & Grease value and the latest results reveal that the 

observed values are ‘below detectable limits’.  

 Natural attenuation and washing out by rain water can be the main reasons for 

the reduction of the Oil & Grease content and as already pointed out in the main 

report, some part of furnace oil, categorised as Group 3: Medium Oils (Most 

Crude Oils, IFO 180) (Ref – Reports by National Oceanic and Atmospheric 

Administration, US Department of Commerce) is volatile and about one-third 

will evaporate within 24 hours. 

 

5.0 Additional information sought by the Tribunal: 

The Hon’ble tribunal had directed the Committee to furnish “The nature of damage 

caused, how far it affected the aquatic life and the fishermen community in that area 

5



Page 6 of 8 
 

and how long it will take to restore the same to its original position and they are also 

directed to recommend the nature of restoration work to be carried out by the project 

proponent to restore the damage caused to the environment and on that basis, they 

can assess the compensation.” 

In this regard, the following are submitted for consideration; 

a. From the analysis results, it is felt that remediation for the oil and grease traces in 

the sea shore soil may not be necessary as the same has come to ‘below detectable 

levels’ in the latest analysis. Further, as already reported, some amount of soil 

from the seashore, contaminated with the leaked oil (22.27 MT) was already 

recovered and sent to the TSDF for final disposal through landfill.  

b. The action taken report provided by KSPCB (copy enclosed as Annexure 3) also 

indicates that the unit, M/s Travancore Titanium Products Ltd was closed down 

immediately after the incident and was given conditional permission for trial run 

at reduced capacity initially till the safety measures and shore clean-up activities 

were completed. Later on only, the unit was permitted to operate at full capacity. 

c. With respect to the impact on aquatic life, the immediate effects of oil waste 

contamination may be mass mortality and contamination of fish and other food 

species. However, such impacts have not been reported and reports regarding the 

adverse effects on aquatic life are not available with the Fisheries Department, as 

confirmed by the representative from the District Administration. 

d. As already reported in the previous report, M/s Travancore Titanium Products Ltd 

has been instructed to compensate the fishermen on account of the loss of 

livelihood due to the incident. As per the latest status, out of 886 people identified, 

the compensation amount of Rs. 1400/- per person (at the rate of Rs. 700/- per 

day for two days’ loss of lively hood) has already been distributed by the unit and 

disbursement of remaining amount, held up due to mismatch in bank account 

details, is under process. A copy of the communication from the unit to the district 

administration in this regard is enclosed as Annexure 4. 

e. With respect to the environmental compensation, since the restoration cost may 

not be relevant at this point, as the Oil & Grease values are presently reported as 
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‘BDL’, another approach based on the non-compliance of the unit can be 

considered, as it is evident from the analysis results that the Oil & Grease values in 

the nearby seashore soil became BDL only after significant time had passed and 

the same can be considered as the number of days of violation.  

f. Environmental compensation (EC) can be assessed based on the CPCB guidelines 

using the following formula. The descriptors used in the formula and values 

considered for the descriptors are summarized in table: 

EC (Rs.) = PI x N x R x S x LF 

 

Table: EC descriptors and values considered 

Components Description Value considered 

PI Pollution Index of industrial sector Red category (PI = 80) 

N* Number of days of violation took place 434 days (date of 
occurrence of oil leakage 
to latest monitoring 
conducted) 

R** Rupee factor (100-500) R factor considered as  100 

S Scale of operation (Small/ Medium/ 

Large) 

Large (S = 1.5) 

LF Location factor Industrial area (LF = 1) 

*N – Number of days of violation – Incident took place on 10.02.2021 and the sea 

shore values were reported normal on 20.04.2022. Hence this time period of 

434 days is considered. 

**R –Rupee factor of 100 is considered as the incident was an accidental leakage 

 

 The EC (Rs.) is worked out as = 80 x 434 x 100 x 1.5 x 1 = Rs. 52,08,000.00 

 The estimated EC for a violation period of 434 days shall be Rs. 52,08,000.00 

 

g. The Hon’ble Tribunal may also consider all other recommendations made by the 

Joint Committee for avoiding such incidents and improvement of environment 

management, as given in the previous report submitted earlier.   
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h. KSPCB can conduct regular monitoring of the soil quality for some more time 

period and any abnormalities can be brought to the knowledge of CPCB also for 

any further actions, if required. 

 

 

 

 

  
Suneel Pamidi, IFS  

Director DoECC &  

Member Secretary, KCZMA   

Vineeth T. K, Dy. Collector 

(Disaster Management) 

Thiruvanathapuram 

 

 

Sreekala. S 

Chief Environmental Engineer, KSPCB, 

Thiruvananthapuram   

 

  

Vivek. K 

Senior Environmental Engineer/Sc. D, 

CPCB, Bangalore   
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